IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

0.A.N0.1691/1997.

Date of decision: 23rd December, 1997

Between:

P ..S .Menon . . .o Appl ican t .

and

' Union of India represented by:

1). The Secretary, Ministry of Defencé,
D.H.0.P.0., New Delhi 110 0l1.

2) Engineer-in~Chief, Army Head Quarters,
Kashmir House, D.H.0.P.0., New Delhi, 110 011.

"3) The Chief Engineer, Sbuthern Command,
Pune, Maharashtra 411 001. .. Respondents.

Counsel for the gpplicant:' sri K;S.R.Anjéneyulu.

Counsel for the respondents; Sri V.Vinodkumar.

CORAM:

Hon 'ble Sri R. Rangarajan,Member.(A)

Hon'ble sri ﬁ.s. Jai Parameshwar, Member (J)
JUDGMENT .,

(per Hon'ble Sri R,.Rangarajan,Member (A)

e

_Heérd sri K.S.R.Aanjaneyuvlu, for the applicant

and sri V.Vinod Kumar for the respondents.

.The applicant in this 0.A., joined as
Lower Division Clerk (LDC for short)in the Military

Engineering Service on 26-2-1943.
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At the relevant time there were only two grades available
viz.,Lower Division Clerk and Upper Division Clerk. In 1944
on aecount of restruéturing of the Départment, three grades
¥iz., A, B and C were formed. | This classificatién of A, B
and C was <done in pursuance to the instructions of fhe: |
unified scales introduced by the then Government of India
Memorandum dated 19-8-1944. Thereafter Varadhacharyulu
Pay Commission Report was duly-published.and notifiéd by
the respondents. Pursuant to this report new.pay scales
were introduced some time in the year, 1947. As a result
Qf which'all the three grades were- abolished and in that
place Z.Qrédes viéié%?DC:and UDC were introduced. 'Thé
recommendations of Varadhacharyulu Pay Commission were
accepted by the respondents with effect from 1-1-194?.
Tt is an undisputed fact that A and B Grades‘ Clerks

were equated to UDC whereas C Grade Clerks were equated

‘to IpC and their Pay Scales were Rs,80=270 for UDC and
RS.25=«130 for L.D.Cs., respectively. At the relevant
time, the applicant was serving as Grade-B and that his
coqygntion is that he sdpuld be anated as UDC as on
19-.1-~1947, Thoﬁéh he was entitled to”be equated to‘thé o

| post of UDC., the‘respondents wrongly and illegally
equafed him and specified the applicant as ILDC thereby
down-gradiﬁg His position., This, the appliqént submits

-

is contrary to the recommendation of the Commission.
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This 0.A., is filed (1) to direct tﬁe respondents

to reciassify him as U.D.§ with effect from 1-1-1947,

(11) to refix his pay in the scale of UDC and grant him .

{ncrements as and'whép due and.(iii) to calculate
the difference in arrears of pay arising due to the
refixaﬁiOn of pay and pay 60% of the amount to the
applicant in terms of the Order 6f the SppremeICourt
dated 4-11e;987 in civil Appeal No,.4201 and also as
ordered by.the!Bombay Bench of the Central Ad-

ministrative Tribungl in 0.A.No.1037/92 dated 29-9-1995

and 15-4-1996 and also in 0.A.No0.501/93 of Calcutta . =

Bépch of the Central Administrative Tribunal dated 3.1.1994

and to pay other consequential benefits arising out of

the above.

Both sidés agree that thig is a covered cgse and

1

r
.

the orders given in the previous O.A.s may be ‘given in,

this 0.A, also.

Hence the O.A., is disposed.bf directiﬁg.thé o
respondentslto follow the judgment of the Bémbay :
Bench of the Central Administrative Tribunél in
o;A.No.lﬂaj/Qz dated 29-9—1955. But the applicant
is'entit%eé for a;reérs only in accordance with the

judgment of the Hon'ble Supreme Court jim Civil Appeal
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No.4201/95 dated 4--11--1987,
V

The 0.A., is ordered accordingly at the

admission staée itself. No costs.

%' R- RANGARAJANI
wez (J) Member (A)
gy :

Date: 23==12-=1997.
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Dictated in open Court.
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Caopy tos ; |

1., The Secretary, Min,ef ﬂefence, D.H. Q P, D..
Nau Dalhi.

2. Englneer-in-Chief. Army Head Quarters, Kashmir Hause,
H,0:P, a.. New Dslhi,

3. The Chla? ananeer, Sguthezn Command, Pune,
Maharaahtra. ;

4, One copy to MroK.5.R. RnJaneyulu,Advmcate,CﬁT Hydarated,
S, One cawy to Mr.V.Vinod Kum ar, Add1.CGSE,CAT,Hyderabaa,
6, One gopy to D.R(A),CAT,Myderabad, : -

7. Gne duplicate copy.
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